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In view of the aedsion of tﬁe Apex Czbuff ™ ch‘e cases
of ONGC, MTNL and other stontlar casesin the h}stént
case, the parties being the Gover_nﬁi‘enti of °"I’1'1d1§ (Revehue)
and the National Thermal Power Corporation of India Ltd (a
public sector undertaking), the learned counsel for the
appellant submits that he has moved for permission of the
high powered committee for their clearance. In view of this
we are disposing of this appeal at this stage. It would be

open to the appellant to revive the appeal after the clearance

is granted. The appeal is disposed of accordingly.
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